CEM TRAL AMINISTRaTIVE TRIBW alL,PRINCIPAL BENCH

0..A.No.2 495/ 97 —
Neu Delhi: this the’,/‘f"k - day of October,1999
HON 'BLE MR. S, R. ADIGE, VICE CHATRMAN (A).
HON 'BLE MR.KULDIP SINGH,ME1BER (3)

Inderjit Sing
(ex- Oanstable) (7"22/0!\9),
6th Bn.Dap,

/o Shelaxmi Na rain,

R/c Villgchhara,
P. Se.8ahadurgarh,,
Distte. thtak,

Haryana ] Qoooomplicantd
(By adwcate: shri shyam Babu) ,_;
Jarsus

1. Srebddl.Oommissioner of Police,
(0 & 1Y,
Police Headquarters,
I.Po.Estate,
New Dalhig

2. Dy.Commissioner of Police,
6th Bn.0elhi amed Police,
Kingsway Camp, A
DBl hi L 2N 2B B ] oReSpCJn dmt S'm
(By adwcate: Shri Hel,.Jad)
~ORDER

HON 'BL £ MRe:SeRo-ADIGE ,VICE CHATAM AN (n)

Pplicant impugns the disciplinary authority's
order dated 8.5497 (mnexure=p) and the asppellate order
dated 12.8, 97 ( mnexure=B),

2, " mpplicant was proceeded against dep artmentally
on theg allegation that when deputed to perfom duty
in.3rd BattalionDaP he m.:avrked hisjdeparture vide

ND entry Nos43 on 10.7.9§ but then went to the H@
Office and said that he had not dons good to hime. He
also threatened ths BHM/6th Battalion with dire
consequences in the presence of Mnstable W jay pal

and Sel.Raghunaths A report to this effect was lodged

vide D.D. entry No. 50 dated 10,7,:96, Thereaftarp
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S¢S5 pems he ,' instead of reporting at 3rd Battalion

-2 -

DaP- went to Hindﬁ Rao Hospital and got himself medically
examined after fabricating a fal se story that he uas
beaten uw by H.-C._.S'uresh Kunar and also gave a written’
compl zint to S.I.S_ureéh Kumar of P,S.Model Touwn, Delhi
stating that after his dsparture to 3rd Battalion he
went to his barfad( to cwllect his belongings where

HeCoSuresh Kumar ceme and gave him a severe beating .,

3. ppplicant was placed under suspension Jide
order dated 12.7.96,but that suspension was subsequently

rewked by erder dated 29,11,96 (annexure =F).

4, . The Inquiry Officer in his report dated 15.1.97
(snexure=I) held the charge as proved beyond doubt,
Tentati velyAagreeing with the Inquiry Officer's findings,
a ocopy of the Inquiry Df‘Ficer's report wasfumished to
applicant vide letter dated 2,1, %, for representation,
if any., fpplicant submitted his representation against
the findings on 2.2.97. The disciplinary authority,
after going through the materials on record, and gi ving
spplicant a psrsonal hearing imposed the punishment

of digmissal from service vide ‘impugned order dated

845,97 which has been upheld in appeal vide impugnsd

order dated 12.8.97,

5. In the grocunds taken by applicant, he has danied
having thraatenad HeCo Suresh (P.lel) with dire

con sequences, but thers is sufficient svidence on

record to bring home this chargs againist spplicant.

It is therefore not a case where there is no evidence
against applicant, énd it is beyond the scope of the

iribuwnal to reappreciate ths o vidence.
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in placing him under suspension during the pendency
of the D,-E.s but has not cited any ruls or instruction .

which has been violated by resgpondenis in ding soe

7.

respondents in the oonduct of the proceedings has baen

bro

jus tlce have been adhered to. The impugned orders

have bsen passed by the authorities cocmpstent to do so.

8.

The On is therefore disnisseds NO costse
kx°“L§l’/ | /4f§;442
( KuLpIp SINGH (se .ADIGE

/ug/

f)@

pipplicant has challemged respondents! action

No infimity in the pmocedure followed by

ught to our notice and the principlesof natural

mmsraa VICE mAImAN(q)




